IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
ok Kk

1. The Chairman, Departmental Canteern,
Indian Institute of Chemical
Technology, Hyderabad.

2. The Director,
Indian Institute of Chemical
Technology, Hyderabad. .. Applicants,

Vs

1. Shri Syed Siraj Ali
2. The Addl.Industrial Tribunal :Cum:
Addktional Labour Court, |~ Hyderabad. .. Respondents.

Counsel for the applicants : Mr.C.B.,Desai

Counsel for the respondent :+ Mr,P,Naveen Rao.
CORAM:
THE HON'BLE SHRI R.RANGARAJAN : MEMBER (&DMN.)

THE HON'EBLE SHRI B.S.JAI PARAMESHWAR : MEMBER (JUDL.)
. o Je o &k

CRDER

ORAL ORDER (PER HON'BLE SHRI B,S.JAI PARAMESHWAR : MEMBER (JDUL.)
‘QQ//ﬁ;arder.C.B.Desai for the applicants, None fcor respdts

2. In this OA the applicants have challenged the award

passed by the Addl,Labour Tribunal in I.D.Ro.840/87 on 7-10-93.

]

3. In the case of Krishnan Dasgupta Vs.Collector, Printing
& Stationary (AIR 1996 SC 408) the Hon'ble Supreme Court has hel
that the Administrative Tribunals have no jurisdiction over the
orders passed under the Industrial Dispute Act, Payment of Wage

Act, Minimum Wages Act and Labour Act,

4. . In that view of the matter ye feel that this Bench
has no jurisdiction to consider the grievance of the applicant
Hepce, we feei it proper to yoturn the OA to the aspplicants for

being presented before the competent forum. No order as to cos

(B.5. JAIzPﬁﬁEﬁEg;;;;;//- (R. RANGARAJAN)

’_”,f»’MEﬁBER(JUDRSI\EAQ> MEMBER ( ADMN., )
th _June 1997

Dated : The

(Dictated in the Upen Court) {
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The Chairman, Dapartmantal Canteonm, Indian Institute of
Chemical Technolegy, Hyderabad,

The Dirsctor, Indian Institute of Chemical Technology,
Hyderabad, : '

* Ths Addl. Industrze& Tribunal cum Addxtianal Labour Court,

Hydarabad.

Cne copy to MrJ CJeJDssai, Advocate,CAT Hyderabad;

Cna copy to Mr.PaNauaan Rag, Addl.CGSC,CAT Hyderabad.
One copy to D.R(A), CAT,Hyderabad

Cne duplicate copy. '
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